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1nt(s) 	. 

po dent(s) 	 of-i 

'I 

	

• Ad 
	

tè for App1icant(s ) 

	

Ad 
	

te for Respondent(s)  

Order of the Tribuna' 

Present : Hon'ble Mr.JustiCeD.N., 
Baruab, vice-Chairman and Mr.G.L. 
Sanglyine. Administrative Member. 

• Let the case be listed on 

18.2.00. •.n attempt to be made 

to dispose of the same on that 

day. Records shall be produced 

on that day. 

Member 
	 Vice-Chairman 

On the prayer of Mr A. Deb Roy, 

learned Sr. C.G.S.C. the case is 

adjourned till 25.2.00. 

Mem'bèr 	 Vice-Chairman 

of the Registry 
	

Date 

14.2.200( 

ri d 	YI1(fl) 

V ( g
6$4ifl 

)/ 

1." 
18.2.00 

n km 



O.A. No. 57/2000 

	

Notes of the Registry 	'Date 	 Order oftheTnbirna 

2.2.0O 	Mr. A. Deb Roy, learned Sr. C.G. 

s.c.. ,submits that regarding the payment 
/ 	 of pension process has already been 

áiéñ.jé further submits that It will 
ak' to tnbnt'hs time for giving her 

family pension. Otherwise her pension 

shall bepaid cnVtlie .exprVy;ofLwo 

months. The respondent N0.3 is also 

present. 

Y 	 In view of the consent orfter the 

p4licatizidipÔáed:óf:;. Hoyever 

	

/. 	 if the pament' o 	 nade' 

V 	 within two months liberty is grnted 
/ 	

V 	 to the  appli ñ.t'tah.'th& 
Tribunal. 

Member 	 Vice-Chairman 

trd 

(. 
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Bran c: h 	rmy 	Head 

0 u a r t ar 	I) S ID 

L:&1h:i..-1:t 

Corpcnation 	f(ok: Is F:dad 

w 1:)2 i 

'1i E 	De p'.. ty 	Command an t 	13 

c:ui f::ar '' 	er 	5'I5 	L:cH pa 

	

r'urci. 	frai.:ar 	f 	 Loy 

	

( 	tr.fD1Y)  Type 	'F 

-D 

DETAILS OF THE (FPICT:EON 

1 	 F:FT I CUL.(:RSOF 	THE 	ORDER 	(G INST 

WHICH THE c-PpL I cr I '0 	1 S MDE 

This 	ist.ant 	app 1 :i.c::stion 	i.e 	made 

aqa, tie t r ci'payiflefl t 0+ Esnn.. 1 y Pens ion to 	t h e 

app 1 ic:ant who :.ie the mother cf dec::eased late 

(J it (U I. who. ad  on II -O7-1991 whi.. Is he. was 

nq 	as ONT / Na z d our -No 	é.:4O268é 	± n 	the 

of 	th 	1:3 Cc'. 	pSc:: 	(s:t) 	I '.ipe 	F 

C So c f:q' tnci a 1 so rays r'for I in terest on 

the fam:i.ly pension +rom ckie: daf:.e tiI!. •f.iI:inq 0+ 

t.h:Ls case 

iso icr UN OF THE IF r 

The 	app 1 ic:: ant 	dec 1 ares 	that 	the 

subi act matter ci the instant application is 

within the juriad :Lc: tion of the Hon b fe 

Tribunal 



1T 0 

T h e 	app lit: enl.: 	f u.r ther 	dc•ic: 1 a res 	t h a t 

the eppi i..c::at:L c:ri.s 1 imitatic:n 1:Deriod prt:-sc:ribec:1 

under Sec tic:n 2:1 of t h ea AdminiStrative Tribunal 

ict 	1985 

4 	F(LH: Ui THE PiH 

15 

F: :r..1: ; 	c:'f 	the 	c::a is a 	:i.n 	b riet 	are 	oivan 	b:lo 

4. :1 	That. 	y o u r 	h Lunhlaappli c aul a 	citizen 

of 	Irdia 	a n d 	permanent. 	Resident 	of 	Vi.i1-f(ohare 

P 	0 	Sarupeta , 	Diet. - 	Barpete q Assatui. F I N- 

781318 	arid 	as 	euc: h 	she' 	is 	entitled to 	a 1 1. 	the 

hts 	and 	privi leqes 	and 	protac: ii on qran tad 	by 

the 	Constitution 	of 	Ind:ia 

4,2 	That 	your 	applicant, 	begs 	to state 	that 

h e r 	e. :t ues t 	son 	late 	(ij i. t 	phl:i. 	who 	was work I. n p 	as 

DTN/tlszdoor 	No 	6 402686 	under 	the 	c::'f+ ice 	of 	the 

Deputy 	Commandant 	31.3 	Company Sane 	Save 

Corps 	(Vurti) 	Frakar 	c:':::: 	Coy 	(SC 	(Supply) 

Type 	 u,' 0 	99 	(F0 	d i e d 	on 	I 1-07199:1 	The 

deceased 	son 	of 	the 	app :. c a n t j o i n e d 	as 

Civilian 	Mazdoor 	J.ri 	the 	Dpfenc: a 	Deper tmen t 	on 	T. 

01' 12-1974 	It 	is 	pa r t.J.nent 	to 	mention here 

that 	the deceased 	was unmarried 

Pnnexure - i 	is 	the 	photocopy of 	deathe 

cart... f ic::ate 	issued 	by the 	irmy 

} 	 , 	4. 	.. 

	

J .. 	.. 	.1. 

"F. 
 
I I y ° i.r applicant begs tc: state that 

a. t t 'n a t. i in a of death late Ai it 	' Ii left. the 

fr')1 :tc::'ir'ic 	tie E.r"s 	namely. 



I 
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i. 	Srnt,i 	Neki on }?iL.i m Not her ( A ppi.ican t 

2. 	Nd 	Ja. :i &:'. i AL 

Nd. i:pu Al i 	 E:i'"c:ither 

4., 	1*1 i 	S onabi.. l3equm 	S:ister, 

4.4 	i"hat yo.r app I icant becjs to state that. 

a f t e r death of her alder s o n late A j i t A i.i the 

family members of the a1p1 icant. are :L.tffari.n:j 

from acute f i.nanci it 1 herosn.i.ps 	I ne appi.i. cant 

a a very poor 	i oo V9 1 ady. Nei t.her a na has any 

other 	S 0 U r c cc 	o f 	income 	nor 	r:ul t.ivable 

aciricu 1 tura 1 land to support her fmi..].y 	Due to 

her deceased son remained unmarried 

for nis w ho1e life to support, his j::oor family 

members :Lnc.Lu.a•..ncI nis N1OO motner and hs 

orothers ano sister 

4.5 	That af terthe d e a t h of her eldest. son 

the applicant 	:mmadi. at.ely 	1i.d 	f t3 r 'family 

pension a n d other benefits entitled to them 

bef ore the Rae ponden La and a he a 1 	prayed for 

c:ompassionate appoin tmdnt of her 	econd son 

Jal al A 1 	The Respondents asked the app l:i.cant.s 

fi 	supply nsc:assary doc:uments for her facn:i.iy 

p e n si on and a iso f or appointment of her sac:: and 

son 	Nd 	Jalal Al i on c:oi. o n a t e prc.c und 

Acc:ordincil v 	the 	applicant 	supplied 	all 

necei-i3sary documan is before t h e Responden ta fcj r 

r' ly payment. of her family permsiorc 	It is to 

be 	stated, 	tha L. 	the 	applicant 	has 	al ready 

received the' qratui t.y amount a n d ï.::roviden t. fund 

ram the Responda .s But surprising 	the 
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Respondents have n o t yet issued t h e fami 1 y 

pensIon to t h e applicant since the death of ber 

son i.e. from 1 i-07-i.991 to till now The 

applicant h a s requested on m a n y oc:asions to 

t h e Respondents +or early payment of the family 

pension to h e r but t h en Respondents h a v e t u r n e d 

a deaf ear on the matter 

4.6 	that after t h e death of applicant's 

son t h e,  family members of the app! Ic a n t has to 

f a c e tremendous financial hardships and also 

men ta 1 su f -Far in g s Thereafter the app! i cant 

approached the a u t h o r i t y concerned f o r getting 

t h e,  family pension She flied various reprbse - 

 

- 

tat.ions before the a.ithority Lastiy q  s h e •Fiied 

representation 	before 	the 	Ministry 	o-F 

Personnei 	Public 	Grievance 	a n d 	Pensions 

Department Ne w Dci hi The Department of 

P e n s i o n fort'arded herrepresent.ation b e f o r e t h e 

Defence Department on 13--1 2-99 f o r necessary 

action Sut till tcday the Responcien ts h a v e 

not paid the family pension to the applicant 

	

Pnnexura--  B is t h e photoc:opy of 	the 

letter dated 13-- 12-99 issued by the 

Department of Pension Ne w Delhi 

47 	That y o u r applicant submits t h a t she 

is a helpless vj ida w lady and also all of h e r 

ch -ilc:Iren ae dependent to her. No one - of- h e r 

chi:ldren 	a r e 	employed 	or 	supporting 	her 

financially 	NIo vi a].! of h e r family membe-re are 

at t he v e r g e of st.arvation S h e has a ireadj 

I 

Ilk 

/ 
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taken } (I; e r 	r. 	r t 

wishers but. now 	a I 1 	of 	t h e m have deserted her 

due 	to non 	:rnent of 	early loan The 	Grat.ui.. ty 

amount. and other benefit 	of her ri 3 ri 	:f1 son 

I 	::- 	already . ... 	.L 	:. 	.. ..L ir,,_. 	... 	 .. 

family members As suc h 	S ne ha. a been 	c am pa :i 1 ad 

to 	apprc::ac h this Hon 	his 	Tn. buns 1. 	for 	seek :inq 

ustic:e in 	this matter 	and a. iso for 	early and 

i mined J. a Is 	payment of 	4am 4. 1 y pens ion 	w. :i 1: h . 1 

interest from 	- h - C11 	 ,c. 	date 

4 8 	T ha tyou r a pp :lic ant EU L:m:i it- 	tha:. she 

is runn inq -  froni F3 i 1 1 a r to post for qettinq 

+ a m i 1 y  pensc:)n but t. 1 1 today the rasponden ta 

have not taken any sympe the t i c: v.i aw in t h i s 

matter 

4.9 	1Tat.in v:i.v of the 	 and ci. rc:un 

stances it is a -F :L f  c:ase for in b'' 

the: Hon b I a 'Fri buna I to save the anti re +ami.. 1 y 

members ç4:  1-hg 

4 10 	That 	th:i s 	app]. c::at.ion 	:is 	-FlI ad 	t:::ona 

 -  fji"' and for 	interest o-f •justice 

5. SROUNE:8 	FOR IEF 	WITH 	LEGAL 

R c: 

Lbs t 	the ec: Lion o f the Rae pc:n 

c:ients for no t:. pay i. iig. I. ha 	fami. 1 y pers :i.c:n 	I: he 

applicant is 
	

Iscial 	erbitrey 	mais •fide and 

violative of t:.he pr"inc:Lples ca 4:  natural Justice 

0 

5
1 
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Fc: r 	that. • 	t. he 	:es pon de:n te 	's 

depr. ved the applicant her leq:i.. ti mate claim of 

111 pension end as S uc:h f he 	ç:: 	 of 	the 

Resoonden te is not main ta.inab:i. a in the .sys of 

F:c::r that 	t. he F?spc::nden t 	have 	vi o I 

the f'ndan'nfa :1 	riqhts of 	the 	applicant 	and 	as 

such J(  he 	ac: ti on 	c: f 	the Respondents 	J. :i. 	1. 1. age I 

ma]. a i  ide 	with a 	mo ti. vs behind 

 Fr that. 	the app]. icant •a c:ase 	:.Ls 	a 

qenuine and at 1 so 	n e e d a 	sympathet. c: cors.ciera 

i.. on c: +. 	the matter 	by 

- 

	

t 1--i e 

the 	Respondents and 	hence 

sncciden t 	can not deny 	it 

5.5 For the 	in 	any view 	of 	the mat:ter 	the 

ad:tion of 	the respondents 	are 	not 	sstai nable 

a n d hence 	the s a m e 	is l:i. 	h ]. e 	to 	be se 1: 	aside 

and cuas bed 

The app]. cant craves 	leave 	of 	tbi is 

Hon b Is 	Tri.mal 	.1.0 	advance further grounds 	at 

the time of 	hearinq of 	this irstan 

In 	1 i c: Ok !. i 0 r 

r.F.ETAIL.S OF RE:MEI:)i ES E:Fifl.JSTED 

That there 	is no other alternative and 

efficacious 	r E M e d 	S Val... 1 able 	ft: 	the a pp J... c: ant. 

exc:ept 	:invoi.:ing 	t h e jurisd:i. c:tion n f his 

Hc:n 	b] a 	T r :.i. buns I 	u n d e r Sac::ti. c:n 	:19 c:+ the 

mi n i.strative 	Tribunal 	(sic t 	1985 

:7. 	ERS 	NOT 	F:RFV  ] F..RED 	OR An 	. 

1  -1 :t: NP F N y flfHFLR c::OURT 



In 

That. 	t h e app]. icant further dde 1 ares 

t.Lst 	she 	has 	not . j i ad 	any app]. cation wr :L t 

pet. it. ± on 	orskJ. i t. in 	reaper:: t c:vf 	the subi er: t. 

m at. t. an rof 	t he 	:i.. n a t a n t. 	a p p ii. ca t .i o n b an f or a 	a n y 

c:: t h e r 	C c.u: aut her I t yq n o r,  any 	S vc h 

appiic:ati..on 	writ patition 	or aol t is 	pending 

a -F or a 	a 1: y 	o -F 	t h cc m 

8 	RE.tE.:F BC)tJ%F-FT FOR 

Under 	the 	fac:: La and 	:± rc:umstances 

a t 	ted 	above 	the 	a p p :L i. can t. moe L. 	rasper: t + 	:t : 

prayed 	that 	your 	Lordahi p m a y 	be 	p1 eaaec:c 	t:.o 

admit. 	t.hi a 	petit. on 	a n d 	may eel I 	for 	records 	of 

the 	c:ase 	issue 	rule c:a I Line 	upc::.n 	the 

Respondents 	to 	show 	cause 	as to 	why 	the 	re] 	cf 

shouIc: 	nc:t 	be 	qivan 	tot he applicant 	and 	after. 

hearing 	tie 	parties 	on 	the 	c:a.tse or 	c:auees 	that 

may 	be 	shown 	and 	on 	peruse 1 	of 	records 	your 

L.ordehi pa 	may 	be 	p1 eased 	to g r a n 1.I:  he 	f o 1 :t owing 

relief 	to 	the 	applicant 

81 	To direct 	t he 	Respondents 	to 	issue 	family 

pension 	to 	the 	a p p i I cant immediately 	wi the. 

1 	 .L 

8 	2 	To 	cii.. rer: I: 	the 	Respc::nden te 	to 	pay 	18% 

interest 	on 	the 	family 	pension from 	due 	data 

I 1 	ted ay......: 	the 	a p p1.1 r: ant. 

Cost. 	ot 	the 	appi icat.ion 



4 10 a''' 	c:thE!r 	rE?J.ief 	c.r rl i:?+s 	to. 

which the 	app!. cant may 	be 	anti t id and 	as 	may 

be' 	cEani 5.. t 	ard proper 	i:y 	t. he 	Hc:n 	LI. a fr ± bin a : 

IJPOFc 	F:R(YEr) 	FC)F 

Pe n d ing ci±sDsa]. 	 L he Ori.çj..nai. 

pç:i i±c:at.i on 	the app :1 :c:an t 	most. 	respec 	ly 

prays +or 	an in terim 	order 	d 	rec: ting 	the 

Respondents to pay 	Provisional 	pension to 	the 

app :icant L 4 l.1. herr ec 	1 ar 	fanS. I y pen sion 	is 

i 	u d b v 	F hc:: 	F;? p n den t s 

o 

fi ci v cc: a t a 

11 iaric:u1ars c:+ 	I0FO. 

rPr) Nfl 	 LD ' 

ta of SUC! 	\, 	2ytyz 

Issued from 

Payable at 

12. 	L.. l3T dr E:cLOSLiRE:S 

st:a (:ed above 

S. f :i c:a tJ.. 



I 	Sm ti. Na k.j on 	:e.t bi 	Mo ther 	of 	Late 

AJ It 	A ii. 	F> - iMT/ ltzdoor 	No 	408 	• 

Itip ) 	Type 	F .. 	c:io 	99 	A P C.' 	clic..? 1-1 t 	of 

Vi i:t 	nt" 	ra 	11 .0i.• SarLpta 	D:.la..t. 	}3arpeta 

ssam 	do 	hereby solemn i y 	verify 	that 	1-ha 

statame::n 	made 	J. n paracj raphe ( 	\ 	c131Sj4'7a re 

t r u e 	tc: 	my 	I.:nOi ledge those made 	in 	parag rapha 

are  

- ecords 	are 	true 

	

to 	my 	in formation 	derived 

	

be 1 	° 	 1- rue 	and 	L 

t he re f r cm 	w hi 	h 	I 

made 	in 	raraci raph 5 	are 	true 	to 	my 	leqa 1 	advice 

-and 	1 	have 	not 	su :::p reseed 	a n y 	materIal 	+ ac: te 

fmd, 	siqn 	thieve rification 	today 	on 	this 

4L 	.day 	C3+ 	F:Frry 2000 

D e c Iavant 

.0. 
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Ministry of Personnel,Public 01 ievitcs 	& Pensions 

sit DEPAR IMENT OF PENSiON & Pu:NSi ONEPS 	WELFARE 

w 
C.) 3rd Floor,  ., 	Lok Nayak  Dhavari 

}Kh:ui 	Mt 	ie1'. 
Nc',..' 	i'l.li1. 	•j3 ( )I9O..... 

P& IAI  /L/C U 2003/ 
U. 1 Joint... 	..eret.r.i 	(WLL) 

Dept:, 	of Defence 
z 3outh Block 

• New Dcliii 	11Q01.1 

C)ear 	Si n/Madam 

We 	are 	sending the 	represeni:ahiori/ 
gr i evanc::e 	No 	Ni 1 Us Lcd 28/10/99 r eei.vec! by this  
lep. rtmen L as per details given 	be io' 	. - 

Name & Address Smt, 	NEKNON E I EI 	M/O 	LATE AflT AL. I J. 
of 	1: lie Vi. LL .. 	KAHARA - 	P05 1. 
Represerytationist fl1 	- EAPPE IA ((iAM) Pu' ,P131L 

Sub e c t of 	 Grant of Fsirii 1 y Pension 
Representation 

-- 

Necessary action as cons:i.dered app ropr ite 'jK 	may be taker to redress the grievance t.i11h 
ieference to relevant rules and a su:i t:hi 

ti:1:' May be sent to the c:omplrJnmi,,. 

Tharikjnq You 

"(ouis 	.ri.i l:i-i•Fi.i 1 ly, 

DEPUTY SECRETARY TO THE OOVERNMENT OF ![NDIA 

• 
Copy to Smt. NEKNON B1BJ M/O LATE AJIT AL(\ 

cc 

For Itformation 

(. 

- ASHA MAKHI3AN1 
0 	 . 	 Under Secretary 

rr 
LL 


